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Union of Inc'ie & - *.<ospondents.

L,0 oiC',

Hon. Mr. Ju stice  U .G .Sriv astev a , V .C »
Hon. M r« K . Obayya/ ACiin. Member.________

(Hon. Mr. Justice  U .C . Srivastava , V .C , )

The a.)plicant 'was appointed as E .D . ^ .P . ^ .  on

li / 5 .1 2 .8 9  and joinea  as such on 1 3 .1 2 .8 9 .  H is  services

r /  /
U  / \i\̂  were terminated on 1 1 .2 ,1 9 9 1  anc. the said order is

unwer challenge io this  ap ,jlication . Accoraing to the 

applicant, his  naTie was sponsored by theSraployment

Exchange an: he was selecte^^ and thereafter the ap.x>intmer:

occ.er was issue:,. He continued as such . H is  services

weretsrminatec. According to the applicant/ h is  services-

were t erminat3d witV.out opportunity of hearing to the

applicant. Accoruisig to the applicant/ Shri Satish  Chandr.

Agnihotri w: o is son^ o f  Postal Overseer o f  the area/

was >diven th e  charc^e in place of the applicant.

2. Accor.,:ing to die Respondents/ the Smployment 

Exchanv^e vies csfced, to sponsor th e  name of of t h e  

cancii-ates who sponsored 3 names and from amongst the 

3/ one deniev. to have applied for the post ana to make 

selection, an^. the S .D I  thought?it proper tohave a l is t  

o f 3 can.iw£tes aad the nominees o f  Employment Exchange!



-2-

fr:wi ô jeri market vide rieita uatec 1 6 .1 0 .8 9 . A list  

of 4 Can icates v;as again received f roni the jSmploymert

Exchange Un-^ao vide his letter dated 24 ,10 .89  and 

13

all the/ca-;;ic.ates v;e c incluced in a com^jerative 

chart and according to merit the applicart was found

to be ti,e most suitable then any other candidate as

he wac also intermediate. Some cornplaintwas made

agoinst him by Si^ri liam Moi^enVerma and ttie matter

V7as reviewed and tl s appointment was found irregular

aruthus the appoictment of the applicant was terminatec

3, As a matter of fpct# the applicant was sponsorec 

by the Employment Sxchanye anv̂  he we© not anrangst 

ti.ose who cama from open market. Sven otherwise/ the 

appliCfnt t aving been appointed, after dxje selection 

and his merit other then ot^.ers/ his servic es could

not l*ave been t einninatec. The order of termination

f-̂atecj 11 .3 ,91  is  quashed an:* the applicant will be

-eemed to continue. Ir. cas  ̂ some one has been givan 

the charge of tfee post of the applicant, he will be

vacated an th-e applicant will be given the charge.

It  is open fortfce respon .ants to take action against

the a . )licant in accord ance with law. No orier as to

c o ^ s

Meitiber. Vice Chairman. 

Shekeel/- Lucknow: Uatec. 4 ,1 .9 3 .


